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Il THE CENTRAL ADMINISTRATIVE TRIRBUMAL, JAIFUR BENCHFfi::)
JATPUR

0a Mo, Z64,'97 Late of order: Z,2.1998
Marain Zingh presently posted as Electrical Chargeman, Wagon
Repair Shop, Western Railway, Kota.

.. Applicant

Versus
1. Tnicn of India through General Manager, Western Railway,
Churchgate, Mumbai.
2. Divieicnal Railway Manager, Western Railway, Fota.
2. Chief Elesctrical Engineer, Western Railway, Churchgate,

Mumbai.

.. Respondents

Mr. R.N.Mathur, counsel for the applicant
Mr. Manish BRhandari, counsel for the respondents
CORAM:
Hon'ble Mr. Gopal Erishna, Vice Chairman
0.F.

Hon'kle Mr. Sharma, Administrative Member

ORDER
Per Haon'ble Mr: Gapal Frizhna, Vice Chairman

Applicant, Marain Singh, has =zcught a directicon to the
reapondents to complete the disciplinary proceedings égainst

him within a perind of one month.
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. We have heard the learned ccunsel for the partiez. They

have agreed to this matter beingy disposed of at the =stage of

, . .8 .
admission. * !

0]

2. The applicant's case i that while working in the
Electrificatiﬁﬁ‘%B;pject, where he was on deputation, a
chargecsheet was issued to him on 15.1.199%1 vide Ann.Al. He has
now been repatriated to hiz parent divisién. It is=s stated Ly

the applizant that tw: =eparate chargesheets for the came

2vent and for the same- alleged mizzonduct were issued to
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2,/Ghri D.E.Vankar and Hari Om Sharma and in the case of 2hri
D.¥F.Vankar, the Aisciplinary injquiry has keen <ccncluded and
the penalty of withh:1ding of 2ne increment has heen imposed

upon him. In the case of Zhri Hari Om Sharma, witnesszes have

already keen examined and the inquiry is at the final =tage

tut in the case <«f the applicant ingquiry has net proceeded

further and the Inguiry Offiser has been changéd from time to
timé. Thé\applicant made a representation alsoc vide Ann.Al
dated 37.6.96,for favour of dreopping the charges in view of
the delay caused in conducting the inquiry against him.

4. The respondents'have stated in their reply that the case
of the applicant has al;eady lheen taken up and the findings of
the Inquify Nfficer is awaited.

5. Tt is distressing fo note that the disciplinary inguiry
against the applicant has bheen pendiﬁg gince 1991 without any
reasonakble  caunse. In the circumstances,_ we direct the
respondents tc conclude the entire disciplinary procesdings
againet the applicant within a pevriod of fbur months from the

date of receipt of a copy <f this order.
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G. The 0NA stands dispoged of accordingly at the stage of

to costs.
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admissicon. No order a
(0.F.charma) : (Gopal Frizhna)

Administrative Member Vice Chairman



